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CONSENT Under Section 25/26 of the Water
(Prevention and Control of Pollution) Act 1974 (as
amended) for discharge of effluent to M/s Glass &

Foundry Sands Dt. 13.05.202.

CONSENT Under Section 21/22 of the Air
(Prevention and Control of Pollution) Act 1981 (as
amended) to M/s Glass & Foundry Sands.
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CONSENT Under Section 25/26 of the Water (Prevention
and Control of Pollution) Act 1974 (as amended) flor

discharge of effluent to M/s Glass & Foundry Sands Dt.
13.05.2021.

CONSENT Under Section 21/22 of the Air (Prevention
and Control of Pollution) Act 1981 (as amended) to M/s
Glass & Foundry Sands.
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UTTAR PRADESE POLLOZION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
" Phone:0522-2720828,2740831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppeb.com

CONSENT ORDER

ilef Mo, - Dated : 13/05/2021
i Z7'_’.(3-14"Ul’I’CB/AI];lh;lbnd(UPPCBRO)/CTO/Ril'fALLAHABADIZOZ1

To .,
Shri JITENDRA RAI VARSENEY ’
M/s GLASS AND FOUNDRY SANDS "BV (G f/j }
BARGADI, BARA, PRAYAGRAJ ~
ALLAHABAD
/ N
sub Consent under section 21/22 of the Air {Prevention and control of Pollution) Act, 1981 (as amended)
to Mfs. GLASS AND FOUNDRY SANDS :
Reference Application No. 12103613 . Dated - 13/05/2021
1. Wiln reference to the application for consent for emission of air pollutants from the plant of M/s
GLASS AND FOUNDRY SANDS. under Air Act 1581. It is being authorised for said emissions, a3
oo the standards, i enviconment, By e Board as per encloged conditions |

rhis consent 1s vahd for the period trom 13/05/2021 to 31/03/2024 .

inspite of the cunditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/famend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Acr, 1981 as amended.

This consent 1s being issued with the permission of competent authority .

Pradeep
Kumar

Vishwakarma 12.sss rofa0
For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ.

itnclosed : As above
(condition ol consent):

) ~ . Pradee 5. Digitally signed Ly
Copyo:  CEO-2, UPPCB LUCKNOW. Kumar et

. £ DEei2021,0513
Vishwakarma 11455240510

R.O., UPPCB PRAYAGRAL.
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U.P. Pollution Cfxgrélétoard

CONDITIONS OF CONSENT

Dated @ 13/05/2021

This consen is valid only for the approved production capacity of Silica Sand- 25 Ton/Day.

This consent is valid only for products and-quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of émission of flue gas should not be more than the emission norms for the
stacke.

Alr Pollution Source Derails.

Air Pollution Souyrce Details

S.No Air Polutien | Type of Fuel Stack No. Parameters Height
Source
1 DG SET DIESEL 01 Particulate | AS PER E(P)
‘ Matter ACT 1986

The emissions by various stacks into the environment should be as per the norms of the Board .
: Emission Quality Details Detail _
S.No I Stack No Parameter | Standard

{Juantity of other poliutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwisc mandatory . -

The equipment for air pollution control system and meonitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approvalt of Board .
The operation of air pollution control system and maintenance be done in such a way that the

quantity of potlutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory . '

Unit shouid do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or vtherwise mandatory .

The unit should submit the stack emissions monitoring report within one month frois fswsorsg o0

A S

consent order along with the point wise compliance report of the consent order . Further quarierly
monitering renort should be submitted |

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions: :

[. This consent to operate is M/s GLASS AND FOUNDRY SANDS. (Latitude-25.231072,
Longitude-81.593677) BARGADI, BARA, PRAYAGRALJ.

2. Unit shall maintain the Ambient Air/Noise Quality as per standard.

3. Unit is dirccted to maintain the stack height attached with D.G sets as per standard within 02
month & also maintain acoustic enclosures for Noise Pollution Control,

4. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.

5. Unit is directed to make a boundary wall around the premise within 03 month.

6. Unit will strengthen green belt in the premise of the total occupied area.

7. Unit is directed to comply the provision of Solid Waste Rule 2016.

8. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit,

9. Unit will not make any expansion without prior consent of the State Board.

t0. Unit shall submit Ambient Air Monitoring Report in 03 month,

i1 Unit is directed to submit compliance report quarterly.

11 You are divected to submit purchase of Raw silica sand every quarterly.

" Digitally signed by
pradeep ! Pradeep Kumar
Kumar [ ishwakarma

R { _~Darer2021.05.
Vishwakarma oo e3021.0513



Losued with the permission of competent authority | 529

For and on behalf of U.P. Pollution Control Beard .

R.O., UPPCB PRAYAGRAJ.



uTTAR PrADESH POLBB DN conTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagur, Lucknow-226010
Plione:0322.2720828,2720831, Fux:0322-2720764, Email: info@uppcb.com, Website: www.uppeb.com

CONSENT ORDER

Rel No. - Dated : 13/05/2021
127203/ UPPCB/Alahabad(UPPCBRO)/CTO/wat
e AL AHABADRO2]

Fos —i7 3 [ — AT
Shri WTENDRA RAI VARSHNEY AL~ Lot )
M/s GLASS AND FOUNDRY SANDS
BARGADI, BARA, PRAYAGRAJ

ALLAHABAD /

< Cousent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
{as amended) for discharge of effluent to M/s. GLASS AND FOUNDRY SANDS

Reference Application No 112103599 Dated :13/05/2021

. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. GLASS AND FOQUNDRY
SANDS is hereby authorized by the board for discharge of their industrial cffluent generated through
TP Jor irrigation/river through drain and disnosal of domestic effluent through septic tant/soak pit
supjeet 1w general and special conditions meationed in the annexure ,in refrence to their foresaid
application .

2. This consent is valid for the period from 13/05/2021 to 31/03/2024 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
teserves ils right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

s S e d i
i Pradeep Kumar
Kumar F ishwalaima

" /. ~Dater2021.05.13
Vishwakarma 124937 o530

For znd on behalf of U.P. Pollution Control Board

This consenl is being issued with the permission of competent authority . Prad '
: radeep

R.O., UPPCB PRAYAGRALJ.

Enclosed : As above

tcondition of consent):

Prade ep I Digitally signed by
) Pradeep Xumar
Kumar # Wishwakarma
. A.DatEi2021.05.13
Vishwakarma 124043 05730

R.O., UPPCB PRAYAGRAJ.

Copy to: CEQ-2, UPPCB LUCKNOW.




U.P. POLLUTION CONTROL BOARD, LUCKNOW

sunesure to Consent issued to M/s.GLASS AND FOUNDRY SANDS vide

:omsent Order No. 12103599/ Water ‘ Dated : 13/05/2021

A

4(h).

9.

CONDITIONS OF CONSENT

Thix consent is valid only for the approved producticn capacity of Silica Sand- 25 Ton/Day.
The quantily ol maximum daily effluent discharge should not be more than the following :

) Efttuent Discharge Details

l S.No Kind of Effulant Maxinium daily Treatment facility and
| discharge . KIL/day - discharge point
IL__ 1 Domestic 3.0 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
scparately in closed water supply system. The treated domestic and industrial effluent if discharged
oulside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water
dram .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the foilowing norms dated treated effluent .

Domestic Effulant
S.No 1 Parameter ' ‘ Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformily with the following norms. .

Industrial Effulant
SNo I Parameter i Standard

|
.
1

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environmen: (Protustion)
Act, 1986 or otherwise mandatory .

The other potlutant for which norms havs not been prescribed, the same should not be more than the
norms prescribed for the water used 1o manufacturing process of the industry . '

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
{Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangenient for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the rerewal application at least 2 months prior to the expiry of this Order,

Specific Conditions:



: {.I'lius consent to operate 15 M/S GLASS ANL FUUNDKY DANLD. (LALUAE-£2.£01U 74,
. Longitude-81.593677) BARGADI, BARA, ngbﬂl.
- 2. This consent is valid for Washing of Silica Sa¥t™24~Ton/Day.

3. Unit is dirceted to reuse of recycled water through settling tank.

4. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within
03 months. 5. Unit is dirceted to make a boundary wall around the premise within 03 month.

0. Unit shall ensure zero discharge outside the premise.

7. Unit s directed o comply the provision of Central Ground Water Authority NOC if withdrawal of
eround waler.

8. Unit is directed to install ISI Mark Water Meter on the installed tube wells for the measurement of
water abstraction,

9. Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciciuous saplings. ‘

L. Unit directed to file Annual Compliance Report of the condition.

i 1. For the expansion/diversification of the production capacity, pre-consent of the State Board shall
be mandatory. ' '

2. You are directed to submit purchase of Raw silica sand every quarterly.

Pradeep i Digitally signed by
Issued sith the permission of competent authority . Kurnar M e

. £.. Daterz02105.13
Vishwakayma 125,93 o530

For and on behalf of U.P. Pollution Control Board .

R.0., UPPCB PRAYAGRAL.
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Carrected Order

e Mooy Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application Ne. 203/2021
Devidas Khatri Applicant

Versus

Unioen of india Respondent

R S ST Iad
Late of nearing: 19.01.2021

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BELE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DFR. A, SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ancop Agarwal, Adv. for Applicant (Through VC)

Hespondens:  Me Arvind Varma, Semor Advocate with Mr. Manish Kumar & Ms.
Smidhi Sharma, Advs, for R - 13
My ML Lahoty, Mr. Paban K. Sharma, Mr. Anchit Sripat & Mr, Pranab
Kumar Nayak, Advs. for R -8 & 9
wr. Pradeep Shukla, Adv. for R - 10
Mr. Mukesh Kumar, Adv. loo R - 11, 12 & 14
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCE {Through VC)
Mr. Raj Kumar, Adv. for CPCB
Mr. Mukesh Verma, Adv. for Mining Department, State of UP
Ms. Priyanka Swami & Ms. Simran Sehgal, Advs. for SE{AA, UP

ORDER

I This Original Application involves the issue of illegal operation of
washing plants of Silica sand in Shankargarh Block and nearby area of

Prayagraj District, Uttar Pradesi.

2. The Tribunal had appointed joint Committee and its report was

duly considered on the previous date. The Counsel {or the UPPCB had
macde a submission that the fresh inspection was done and had sought

liberty 1o file a tresh report of the joint Commirttee.

3. On the previcus dates, seven active lease holders which were found
to be operating were impleaded zs respondents and they have been

served and represented today. A fresh report of the joint Committee has
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been filed on 17.01.2024. The report discloses the details of Lhe existing

and expired mining leases as also the washing units which are found tw

be operating.

4,

There are seven existing leases, 18 expired mining leascs and 42

washing units. The details of the 18 expired mining lcases are as under:-

“Stlica Sand Mines in District Prayagrof

§. Name of Name of Gata Arca Lease Periods Geo-Coordinates
Neo.| Applicant & Area MNa. .
Adress i — -
1 2 3 4 5 5 | ; B
lto . .
7 XxX. U 5.+ ST PRI 1.4 4
077 ] O n* e
o 0g-02-1093 | A | 25P16362°N | 81°30'14.037€
riharinar to 25°16'4.93"N | B1934'18.61"¢
Prasad Gupta 1.27 Ha.
o I 08-02-1998
3. Miwasi — Bhaishahi 1/1 {(3.15 00-02-1998 | € ) 3eianonn BRI T TE
Shankargarh Acre) o Loam potke ek
Prayagraj .
08-02-2018 5| 35915'0.00°N | 51534 15.87°¢C
A [ 2571526187 | §1°35'1150°F |
165, 145, B | 25%352058"N | 81°3527.47°C
il
_ A S, C [ 25751865 | 87352674
Sarva Shri Cm 9to 08-08-2001 PP Ty
-Ua- i |
o [lxmilngustries) | 318,50| 9397+ : D | 7i571865™ | 51735723 21°¢
© |86 Mahjani Tola 4C3, 404, | (20.75 Acrs) 070 0202 E | 25°15'15.35"N | Bi°3%'21 70'F
Allahabad 405, 402, 7-08-2020 | eSS 5 607N | 8173516, 15 E
4cs, 143, l G | 25°15'18.42°N | §1'38'17.50°T
104 | i H | 25°15°2250"N i 817353270
13,15, 18 A | 25017 3446”7 510407 16627 €
Shri Rishi Chawl i
S/;IS:ri“Rar:;:: 137, 160, 14-01-1990 | B | 35015 3130" B10A0 245" &
168, 163, to € | 25017 29.19" 181040° 2051" &
Chandra Chawla 177 17 13-01-2000 ! R
iG. Niwasi 87 Aswa 125, 190, 2059 oLcon LD 125017 18857 81040 317 i
Darbhanga € 125017 16.97" 81040 31157 ¢
Colon 191, 198, to
Y 199, 200, 13-01-2020
Allahabad a
212
1010 13, Al
101, 6 ; 25°16'3%.%
. ) 102, C | 25°15'37.98"N k:
Smt, Vijay Laxmi . -
22 28-7-2001 o
Kesharwaai 86 ‘ 122, 12806 1a (1500 [P0 D | 25"15'35.09"W | 87352 A7°E
e jani T Kachas w121, o o E | 2571527.86°N | 81°3453.69°T
Mahjani Tola 167 Acra) 37.7.2021
. ‘ - F | 25M15'30.08"N | 81" .
Prayagra 568,
570,
571,572 ) o
3 A, TITSETNL B0 AR 51T F
736, 737, 15.12.89 250 18" 37.55
) 738, 746
M/s Harlmandir ' 764 lo
Mineral Traders Chathera | _._'2" . 14-12-99
. 7, 785, | 104.206 Ha.
12 { sonabatlyabag, | Gurhetha “;S"f'fto' . 15-12-1999
Allahabad - 0
371,873 14-12-2013
Ehaap 1o




50 18" 29.92" N

910 40" 41.01" E

35018 25.32" N

810 40" 38.76" E

. [250 18" 24.48" N

1510 40" 40.83" £

I|of»m

. 2501820327 M

810 40° 38.91" € 1

250 18" 21.10" N

81C 40" 36.53" €

\

250 18" 19.37" N

1310 40" 35307 E

=~

25018 20.73" N

610 40" 32.92" E

25018 16.81" N

1810 40" 31.58" E

.25°18'7.90"N

31°40'27.80"¢

. [25°18°8.73"N

B1°40'25.14"E

. [25717°50.57"N

81°40'16.03"E

25°17'56.956"N

81"39'51.32"E

. [25°18727.92"N

[Br740'2.94"¢

. 125%18'26.16™N

31°40'9.07"E

25"18'30.63"N

|ar4o‘14.3s"s

Alwvl=ipo|lE|lolz)Z|r

25°18'29.36"N

1°40'17.66"E

1S Sadnprasad
i Amaenath

Niwasi-
Shankargarh
Bara, Allahabad |

Lakhnaugi

10-8-73
to
09-3-93

25%15'3.97"N

81"33'36.12"¢

25°15'6.06"N

81°33'44.22"¢

25"14'51.51"N

81°33'41.85"E

25°14'52.25"N

81°33'38.79"¢

25°13"17.753" N

81°31'32.24"E

25°13'16.66" N

81°31'46.89" E

25°13'14.98" N

81°31'46.38" E

25°13'3.91"N | 81°31'55.03"E
25°13'3.01"N ) 81°31'36.23" E
25°13'1.51" N | 81°31'46.46" E
25"13'1L.60"N | B1*31'44.03"E
25°12'57.78" N | 81°31'44.33" €
25°12'57.86" N | 81°31'47.04" E
25°12'54,03" N | 81°31'47.93" E
35°12'55.97" N | 81°31'57.17" €

;
i
!
|

[N
-
[
N

I o| | molo| e > o|ln|=|s

A @y 144/2 -12-1
A Varhneya 14/2| 19.95 Hg. 30-12-19%0

ta, ! Lauthar Road, | fanwa T o
Ailahabad 26, | 197 00 Acre] 29-12-2000

~orJ
S
R
o =

nt
~
o)

i— G

I e
B
I

P
7t

L=
ra
I

-
v ow

[P

25°12'51.71" N

81°31'5%.44" £

25°12'48.80" N

81"31'38.33" €

.| 25°12'56.52" N

81°31'36.13"E

25°12'56.13" N

81731'34.56" E

...
L

|
My Indrajeet |
Kaur .

Dera
Baan

15-10-79

o

14-10-1989

25°1717.35" N

81°35'6.23" £

25712'17.64" N

81°35'14.81" E

25°17'20.37" N

31°35'10.07"

25°17'23.00" N

81°35'14.31" E

25°17'24.55" N

81°35'16.33" E

25°17'19.56" N

B1"35'23.35" €

25°17'16.55" N

81"35'22.14" €

zlo|mn|moin = >0

25°17'2,51" N

81°35'22.14" €

25716'54.93" N

81°35'13.70" €

25°16'52.30" N

81°35'18.10" €

25°16'48.48" N

"81°35'20.98" £

25°16'57.48" N

81°35'6.96" €

x|~

25°17'9.20" N

81°35'10.73" E

25°17'15.47" N

81*35'5.74"E

10, 136 Wahjani Tola,

A
S P reshanwani »

Allahabad

Kachari

~
w5
W oo

. |25°15'35.39" N

81°34'56.52" €

L [25715'34.53" N

81°34'59,99" ¢

oo =2

. [25°15'36.16" N

81°35'0.71" ¢
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23-8- D.[25715'34.04" ® | 81°35'7.55"F
2003 E.[25°15'33.03"N | 81°357.01" €
Fl 250158267 0| 8153887378 |
G.} 25'15'32.94" N | £1°35'10.02"€ |
H.| 25°15'27.46" N | 8]°35'21 93" ¢
1. [ 25°15'30.54" N | §1"35'24.88" F
). | 25°15'28.72" N | 817353131 €
K.| 25'15723.74" N | 8173530857 ¢
L| 25°18°23.27 0§ 8173857 307 ¢
M 25015'15.257 % [
M.| 25715°14.817 M
0. 25°15'20.50" 1 | §1735'27.45" £
Pl 2EP15'36. 217 N | 5173511457 €
Q.| 25°15'19.59" N | B1°35'7.45" €
R.| 25°15'25.67" N | 81°34'57.36" £
Shri Pradeep 28-10-78 | A | 2§°13'44.52"N [81°37'30.60"¢
Kumar to B | 25°13'43.45"N | 81°37'34.77"

17, Nm:::ﬂ—@::é:a Madanpur | 430 6.619Ha igjgzgg C [ 2511336.07'N | 81°3733.51"E
Keedganj to > 25°313'37.35"M | £1°37°20.22°E
Allahabad 27-10-98

A 25715729 717N
8] 25°15'25 f"
, | C|25°1527.95°0 | 81330 08
264, 265, D.| 25°15'24.97"N | 81°3339.01°F |
Jai Shri Trading 271, 258, E.| 25715'22.68"N | 81"33'55.42E
Company Shri 225, 254, ; F.| 25°15°15.95"N | 83°33'52.18"F |
Ashok Kumar 257, 260 gL TR ATV YT rX T e
18, Aggarwal Bhalshahi 261:252: 51.17Ha ‘o G.| 25°15'12.61"N | 81°33'59.61"F \
Nlwas! Meerganj 259, 258, 28112000 | H| 25°151037°N | 81335871
Allahabad 218, 219, 1] 25°15'12.08"% | 81°3337.36E |
220 5| 25°15'31.31°N | 81°3330.85°€ |
. ] 25°35'33.38"n | 917337
[ {25°15'35.:0'1 | 1 3310,
‘E M1 25°15°31.33"N | 81°33'w9,
Al 2571741 14N LSl"-lU‘ZD.-‘-B"E
8.1 25°17'4Q.01"N | 8§1740'14.Ca%E H
C.{ 25°175052°N | 81°4016.00°C |
0. 25°17'50.67 "W | 81"40°10.27'C
E.| 25°17'S6.91"N | 81%40'26,45"%
Miahendra F.| 25°17'59.02°N | 81700729257
Bharti $/0 6-3-1991 | G.| 25°17'58.88"N | 81°40'38.45"F
19. | Keshav Bharti, Aswa 1.22 Ha to H.| 25°18°1.40"N | 81740'43.81°C
Pura Baldu, Bara, 532001 T 501759, 27°0 | 8105113 E
Allahabad
J. ]| 25°1755.37'N | a1a0s3 0t
i | K| 2571749002 | SUA0SEFTE
! L. | 257175340
i M| 2871740358 N
! O T R I TR R
M/s Rama Silica J Al 25713083 5173114
Sa""_t’-‘f_""ﬁ . oan s | 27;"’5 25°12°5328"N | 8IM3UIRI0°T
° N::':.:;”\Ejs:}? e e : 24 2-05 c BT s

Keedgan;,

| RIAVIR U
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ENRINIEN ‘ E.| 25°12'50.57"N | 81°31'27.43"T
, F.| 25°12'52.39"N | 81°31'22.61"E
G.| 25"12'36.08"N | 81°31'13.01"E
| H.] 25°12'43.28"N | 81°31'7.53"F
O
i the Bnutie 16-6-79 A| 25°11'50.08"N | §1°32'13.38"E
f\‘.'mi'nrn,&‘_mﬂsi o B} 25°11'27.87"N | 81°32'10.25"E
. _:H She o £ i Janwa 27.06 Ha 15-6-89 c| 25°11'35.68"N | 81°31'48.49"F
CAwanib Mieas 16-6-89 D] 25°11'd44.31"N | 81°31'42.18"¢
Shankarparh | w E| 25°11'50.09"N | 81°31'46.24"E
i __Al'abapad 15-6-99
| ‘ A, 25"17'2,08"N | 81°39'58.75"E
i 4 B.| 25°16'S9.09"N | 81°40'5.12"E
ShrLaxens 2 c.| 25°16'50.47"N | 81°40'6.41"F
klining ! T M oag ..
‘ Corporation | 10-5-1974 0.| 25°16'44.83"N | 81°39'56.04%€
22| Adrass-Laxnu Dhara 26.03 Ha o E.] 25°16'36.15"N | §1°39'45.28"€
Bhowan, Po- 09-5-1934 | £} 25°16'37.7¢"N | 81°39'46.77"E
shankargarh, | G.| 25°16'45.30°N | 81°39'51.07°€
i Aulahabad i
; ! M. 25°16'50.01"N | 81°39'41.30"E
. ; . | 25°16'57.54"N | 81°39'45.48"E
’_ ' Vill- Shankargarh, Tzlapaar, Kapaari,
Barui, Khansemra, Beyonara, Raipatna,
Martravsar, Gorkha, Gheyodora, Chak
Sat. Ram Araj  Gadhwa, Gadha, Lakhanpur,
JRajendra Kuman: Kawtha, Shivrajpur, Osha, Atari Kapson,
S0 Ramahal Tah.- Bara ihari
. Ej' i?pnm P h. Bara Approx. 16.04.1947 Chqrnhan,_ Gobra‘ Sangram, Pagwar,
13 Shankargarh . including 46 s Majhivaarl Badeliva, Gohra Dewar,
. ) 16000 Ha 1o forever ! . !
District Villages Bardaiyaa, Bhonari, Lohgara,
Allahabad Tah.- Gadhamaar, Chandra, Lalai, Baisa,
| Bara Laungkhurd,  Bagheia,  Panduwa,
Parvejabad  Alla  Burahl, Basharg,
Tarhaar, Lalapur, Maduri, Pratappur,
Surwal
6-7-1972 A 25°16'39.87"N | 81°35'7.79"E
Harimandir to B 25°16'39.88"N | 81°35'17.27'E
2y wlmeral_Traders Derabari 333 19.5 Ha. 5-7-1939 C | 25°16'39.05"N | 81°35'21.40"F
Schbatiyabag, 67-1983 [ p[725°16'31.59"N | 81°35'19.74"E
Al'ghabad to E] 25°1532.56"W | B1°35'7.97"€
5-7-1955
: . Harimandis A 25716'1.01"N 81°34'18.73"¢
: ' Plirst ol 16-6-1988 | B 25"16'1.71"N 81"34'31.80"E
125 Tradats Blirsahi 1/2 17.60+H3 ! to C | 25°15'56.92"N | 81°34'33.08"E
b sonbanabag, | i 1561998 [ [ 25150,05"N | 81°34'20.71"E
I | Aliahobad [ |
5. The details of 42 washing units are as under:-
“R.0,, U. P. Pollution Control Buard, Prayograj
Silica Sand/Stone Dust Washing Units
5. Application ldlustry Plant Rhandamn | Consent Stnus Water | COWAJSGWA Not
oo | Name Address Capacity validity ol Meter NOCSTATUS | Operational
Borewell Status
CHAWLA SILICA | SUIVRAIPUR, 1500 Mines 10038 | Barewell | Digital NOC GRANT
SAND TRANING DARA, Tew'Maml Holder Water
3] PRAYAGRAS Flow
Meter &
Piczomeie
lugralled
7 | CHAWLASIUICA | LAKHNAUTL I Muies 3L07-24 | Borewell | Digital NOC GRANT
SAND TRADING BARA, Tow'Month elder Water
CO.{CRUSIING PRAYAGRAJ Flow
& WASHING) Meter &
Piczomeler
Instalied
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3 CHAWLA SILICA | GARHA, BARA. 175 Miney R QAR Parewell | Dl NOC GRANT !
SAND TRADING PRAYAGRAL Taniouh Haliler Watel |
co. Flow !

Maer & . i
PFiczonetel
i nsalled

0 QUALITY KAITHA, BARA. 15 Nues M.nr-2s Boiewell Warer LONOCGRANT
MINERALS PRAYAGRA) TanDay Holder Flow '

DEVELOPMENT Meter
CONPORATION Inualled

5 QUALITY GARWA, 15 AMines 30328 Darewell Water NOU GRANT
RMINERALS SHEONAIPUR, TeneDay Holder Flow
DEVELOPMENT PRAYAGRAJ Meres
CORMORATICN lLagtalled

6 KRISHNA LEDAR. DARA, 4] Miney 31-03-26 Berewell Warer
ENTERPRISES, PRAYAGRAJ Ton'Day lHolder Flow

Meter
Installed
7 MODIEMINERAL - | BIHARIYA, e Mines 11.03-27 Borewell Water NOC GR.
DYOG BARA. Taon'Month Haltler Flow
PRAYAGIAL Meter
[ustalled

3 SINGH LEDAR. BARA, ] _ 31-03-28 Darewelt | No
CONTRACTON PRAYAGRAJ TowDay
AND SUPPLIER . -

9 SRIGIRDHARI AENIPUR, I3 Mines .22 Borewell | Water l
LAL CHAWLA & SHANKARGRAIL, TowDay Itolder Flow
SONS PRAYAGRAG Meter !

lugialled | et

10 | HARSH KACHARI BARA 15 . rntan Dorewell | No ! :
MINERALS PRAYAGRAS Taw Day ‘

11 DARANWHITE PARVEIADAD, 15 n RUEATEE) Ne My
STONE HEIGHTS PRAYAGRA) Tan Day Dorewelt
PNTLTD

12 | MANGLORE ASWAN, BARA, 2 Mines h07-26 Derewrll Waer NOC GRANT
MINERALS PRAYAGRAJ Ton'Day Holder 1 Flow
PRIVATE LIMTED Meter

Tsatled

11 KRISHNA RENIPUR, [ 1hin) Moles 070N Borgwell Water NOC GRANT

MINERALS PRAYAGAAS Ton Manit Haiiler Flow
Beler
Installed

1 ASHOK KUMAR PURE DALDU, it Mimey M Mrigwe!l No NOCCRANT

IAPAL BARGARMIL TenwDay Ilolder
SHIVRAIFUN,
FRAYAGRAJ

15 DADA BARGARHL, (B1] Sitz Rain Meand2 Beiowell Ware 1ONOC GRANT losel
VIGHNESHAWVAR SRIVRAIMUR, Ton™oaneh Auiran! Thow 1
MINERLS PRAYAGRAJ Mwes Metn i
{NARAY AN Installed |
ENTERPRISES) | N

Wi [ SIIGIRDHARL KAITHA, [EEC Foewell | Water LNt ~ .
LAL CHAWLA & LAKIANPUR TewManih Holde: Ml i
SONS SHANKARGRAH, Metar ‘

PRAYAGRAL ] Iustalled

17 GURU DAYAL KAITHA, e M3 2 Berowell Water ‘ Apphiedt
SINGH & CO. SHANKARGRAH, | Towdlonth Flow P
{SILICA} BARA. Ni¢ter

PRAYAGRA) lusratled

18 VANDANA DANKIPUR. P Ninnal Ram 3-03-2e Dorewell No Closed!
SINGH DARA, TonDay Chawia
(STONESILICA PRAYAGRA)

WASHING
PLANT)

19 | SILICA KHANN KAITHA, BARA, 15t Mine Devewell | Water bONQU GRANT

ULYOG PRAYAGRAJ Ton'Month Helder Flow
Meter
tutalled ¢

20 | SILICA KHAND KAITH S, Barewel! | W : |
UoYos SHIVRAIPUR, Tkedeter Flow N H

BARA, Met |
PRAYAGRA) : bt .

H SILICA KHANI LAKIIANPUR, (R “ines . Dot el Warcr |

[Bledgeles BARA, TewMonth [Te e Mow |
PRAYAGRAL Mele: i
fostalled |

2 NEW TRIVENI] LAKITANPLR, 1500 Mines E LR AR Rorzwell Wale ONOCGREANT

MINERALS BARA. Ton'Monih T hfes ! Flow i
PRAYAGRAJ Meter ‘
[nstalled

n ADISHWARA PARVEIABAD, 2: Aeada o Na [
CONSTRUCTION BANA, TowDay Derewell ' H
& MINERALS €O, | PRAYAGRAL | o

bl PRAYAG PRATAPPUR, a0 Mines .32 Boreweell S
QUALITY SAND BARA, TanDay Hitdz ‘ i

PRAYAGRA O —— .

25 ADHUAAT SINGH GOULAHIY A, B Rageay 3323 Herewell N I

ASSOCIATED BARA, Tor Rima N |
PRAYAGRAJS Clun . R -

6 ANUPAR GARKA KATRA [IXRN I Loeaell S AN
NTERPRISES SHANSARGARL Fon Man !

DARA !

FRAY AGRAT 1 . |

ar SHREL SHIVRAIMUR, 15 . RIEEI s vl !
PHAGW. BARA, Lty M '

INDUSTRL

PRAYAGRA)
ALLAHABAD
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d P UARLARI | n Sita ltam Jilde2n No No i
[RNE ‘ HAKA, ¢ Towlay Agaval Buesewell i
, PIAY AN Aines '
o | AlUAlADAD
N R i SHIVILAITUR, <0 Abhntamdan | 310325 Borewell Waer Applied
I TERFRISES s RGARG, | TowDay Sshca Flow
! H Neter
o i ! Insialfect
R YT [TRKAITHA, DARA. 13 Sita Rain 2316 Dareweli Water NOC GRANT
I Ak ‘ LAY AGRAL Tow Oy Agaiwal Flpw
I v UNIE RN Mues Meter
i i fusiatied
] ; [ YRS o Tse
| ‘ v M Oarew il
! AN
i LAYTAN DU k BENIPLIR, L3 Albmasidan R PR E Norewell Warer
ARPESILICA SHANKARGRAIL, Teu Dy Sihica Flaw
{IIEN ! FRAY AGRA) hieier
ILANT Y 1 lnsiaticd
13 GLASS AND OARGARI, 2 Ashioh 0324 Ne No
1 DUNDARY BARA. TowCay Kumnn Dorewe!l
SAND PRAYAGRA) Baianai
ER) OAMTITNT ART N 110326 Mo No
SHNCRALS DARA, Ten'Day Bomwell
PRAYAGIAL
is VN LANM KACIHAR], 23 J03-2n feo No
INDUSTRIES BARA, Ton'Day Brzwell
PRAYAGRAS
3G ASHA DEVI KAITHA, ] 30323 Barzwell No Closed
(NILICA SINVRAJPUR, Ton Day
PFRAYAGRAL
7 I BARGATUL m Clumla 303238 Borzwell NOC GRANT
. BUIARIVA, Tou Qay Silica Samt
OSHANKARGIALL |
PRAYAGRAL-
o MRAY ALRAL MM
iz
23 P A0S LAKIINALTL s Chawla 3028 Borswell NOC GRANT Clisaen)
IINTERPILISES BARA, Tew Dy Siliga Sand
PRAYAGRAL
39 SITA DEVI LEDAR, BARA, n A14¥3.28 Darzwell Na Clysed
JSILICA MLAYAGRAT Ton Day
WASHING
I'LANTY
a0 TAXMIMINERAL | GARHA KATRA. 28 M-nd-2s Dorswell Waler Cluawil
SMANUFACTURER | SHANKARGRAILL Tun Day Flow
AND TRADERS PRAVAGRA) Sleler
Installed
=1 DADR! PRASAD SHIVRAIPUR, 15 Navaeer M A28 Berzwell Water Applied
AMAZ MATH BARA, Ton Day Agarwal Flow
: FRAYVAGRA) Meter
| Installed
LEDAR, O WA, o Mires Jrndcn Garswell Warer NOCU GRANT
MEAYAGR A Ton Month lioliler Flow
| ! Meten
| tnstalled
6. The above expired mining lease holder as also washing units are

impleaded as respondents in the CA as it has been submitted that they
have violated the environmental norms. The applicant is directed to serve
the newly added respondents and file affidavit of service at least one weelk
belore the next date of hearing. The Office is directed to prepare [resh

memo of narties.

7. It will be open to all the concerned parties to [ile
response/objection to the report of the jeint Committee filed on

17.01.2024 within a perieod of three weeks.

8. Learned Counsel appearing for UPPCB has submitted that in the

report of the joint Committee, it has come to light that the units are

7
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operating/head operated in viclation of the norms. Hence, the UPPCE
proposes to initiate action for imposition of EC for past violation against
those PPs who have now closed the operatien and alse to issue show
cause notice against those PPs who are operating, to close and to impose
Environmental Compensation. The UPPCB is directed to file a fresh
action taken report at least one week belore the next date of hearing by e-

mail at judicial-ngt@gov.in preflerably in the lorm of searchable PDF/

OCR Support PDF and not in the form of image PDF.

9, List this matter on 20.03.2024.

Prakash Shrivastava, CP

Sudnir Agarwai, Jh

Dr. A. Senthil Vel, EM
January 19, 2024
Original Appilication No. 203/2021
SN
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EEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, AT NEW DELHI
MEMORANDUM OF APPLICATION

iUnder section 18(1) read with sections 14 & 15 of the National

Green Tribunal Act, 2010)

ORIGINAL APPLICATION NO. OF 2021
IN THE MATTER OF:

Devi Das Khatn
t.....Applicant
Versus
State of Uttar Pradesh & Ors. )
....Respondents
INDEX
| 8.NO PARTICULARS P.NO
|
* 1. List of Dates and synopsis 5.3
_ L |
2. i Memo of Parties | 4-5
3. IMemorandum of application along with r -
s affidavit
4. |ANNEXURE-A-1 Photographs of the illegal| ag —3)
i mining activity (COLLY
' =] 3
5. |ANNEXURE A-2 Legat Notice dt. 22.12.2020 | 32 - 27
— 5. |ANNEXURE A-3 Reply notice dt. 4.3.2021 28
1 L
| 7. VAKALTANAMA =X
] ; i
Filed by:
c&-’@t\"’”{\(/
(Anoop Agarwal Advocate & Associates)
230, Lawyers Chambers,
E-Block, Rajasthan High Court, Jaipur
Mobile No. 9462001295
adv.ancop10@gmail.com
Jaipur '
Dated: 9| 812
\«"‘*Y
’é}or

Q
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LIST OF DATES ANL SYNOPSIS

DESCRIPTION

The present Application secks to raise
substantial question relating to
environment before this Hon'ble Tribunal by

bringing into nolice the blatant violations

done by the rampant and illegal mining of

Silica sand in the area located in the
Shankargarh Block and nearby areas like
Perva‘zabad, Lalapur, Bankipur, Janwa,
Dhara, etc, of Prayagraj district, U.P, of the
necessary environmental lasws and
icgulations, more particularly, the
Environment (Protection) Act, 1986, the
Environment (Protection) Rules, 1985, and
the law on illegal extraction of minerals like
Silica Sand read with numerous safeguards
and standards provided for the sustainable
development and protection of ecology and
environment, by operating and cariving on
the activin »f lilegal mining of Silien sl
without obtaining any permission from the
Pollution control Beard and also swithour
any safety measures putting the labourer in
denger zone causing several diseases like
silicosis etc. resulting into | unnatural

deaths.

The  applicanl  orgamsation  flos q
representation along with varicus
photcgraphs before the Charman, CGWA
the Regional DHrector, CGOGWER, Luclinow,

District  Magistrate, Allahabad ond  the
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Regional Officer, Allahabad of UP Polluttion
Control Board, bringing to their nctice the
ongoing rampant illegal and indiscriminate
extraction of ground water through bore
wells, etc. :n Shankargarh block, District
allahabad, Uttar Pradesh, by approximately
100+ indusiries engaged in the washing of
silica sand, without putiing in place any

mechanism for groundwater recharge,

The applicant also send legal notice on
22.12,2020 to the respondents but théy

FaVe No resDOoIse.

Directorate General of mines Safety gave
reply to the notice, but other respondents

did not gave any reply.

Since no corrective action was initiated -by
the concerned departments which acted
negligently on the representation and
repeated communications of the applicant
organisaticn, the applicant approac.hed this
Hon'ble Tribunal under Sectionn 14 and 1S

of the National Green Tribunal Act, 2010,

ﬂ&wvsf\:/ |
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI

ORIGINAL APPLICATION NO. OF 2021

IN.THE MATTER OF:

Devidas Khatri

S/o Shri Nand Kishore Khatri,

R/o 239, Laxmi Nagar,

Behind MangoriWalon Ki Bagichi,

Brahmpuri, Jaipur-302002

Email: adv.anocpl0@email.com Mobile no. 992800006

...Applicant
Versus

. UNION OF INDIA
through its Secretary, MOEF&CC, 3rd Floor, Prithvi Wing, Indra
Parvavaran Bhwwan, Jor Bagh, New Delhi-110003, Email:tapka.

jigmeti@gov.in , Phonc no. 01124695274

. STATE OF UTTAR PRADESH

Through its Chief Secretary, Government of U.P.

101, Lok Bhawan, U.P. Civil Secreteriate, Vidhan Sabha Marg,
Lucknow, — 226 001 _

csup@inic.in, PFhone No. 0522-22382172

. CENTRAL POLLUTION CONTROL BOARD
Through its Member Secretary,

Parivesh Bhawan,

CBD-cum-0Office Comulex,

East Arjun Nagar,

Delhi - 110032

Msch.cpeb@inic.in, Phone no. 011-22502655
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UTTAR PRADESH POLLUTION CONTROL BOARD
Through its Member Secrerary,

Building. Mo, TC-12V, Vibhut Khand,

Gomti Nagar, Lucknow,

Uitar Pradesh — 226010

mEguppeh.com , Fhone No. 0522-2720898

DEPARTMENT OF GEQLOGY AND MINING, UTTAR PRADLESH
through Principal Sscretary, Geology and Mines,

Government of Uttar Pradesh, Khanij Bhawan, 27/8, Rajaram
Mehon Roy Marg, Lucknow- 226001,

poxpatzmail.com, Phone ne. 0522-2205904

A iS
PRtALEAAR LA-LL) Skl SLLEL-L LTS e

6, DISTRICT COLLECTOR, PRAYAGRAJ [U,P.}

7

Dwarikapuri,Old Katra,Prayagraj, Uttar Pracesh 211012

dmall@nic.in, Mobile no. 954417517

. MEDICAL HEALTII AND FAMILY WELFARE DEPARTMENT
Tnrough Principal Secretary,
it Floor, Lal baliadur Shastri Bhawan,
Ultar Pradesh: Secretaiat, Cuclaiow. 2.2 40 0 /
,-[)Jm:h &[ N 03‘?'?2 2.2 326 G
I c{,LQ . Secretar Ynited @ gmedd, com.

‘ FILED BY:
Dated: 918 | 102
Place: Jaipur ‘

"""" R";vdj T

P

[P

.....Respondents

( Ancop Agarwal Advocate & Associates)
| 230, Lawycrs Chambers,
E-Block, Rajasthan High Court, Jaipur

Mabile No. 9462001295
adv.anogpmr).mail.com




w

1547

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
MEMORAﬁDUM OF APPLICATION
(Under section 18(1) read with sections 14 & 15 of the National

. Green Tribunal Act, 2010)
ORIGINAL APPLICATION NO. OF 2021

IN THE MATTER OF:

Devidas Khatri

S/o Shri Nand Kishore Khatri,

R/0 239, Laxmi Nagar,

Behind MangoriWalon Ki Bagichi,

Brahmpuri, Jaipur-302002 .

Email: adv.anooplO@gmail.com Mabile no. 9928000061

) ...Applicant
Versus

. UNION OF INDIA

through its Secretary, MOEF&CC, 3rd Floor, Prithvi Wing, Indra
Paryavaran Bhwwan, Jor Bagh, New Delhi-110003, Emailitanka.

jigmet@gov.in , Phone no. 91124625274

. STATE OF UTTAR PRADESH

Through its Chief Secretary, Government of U.P.
101, Lok Bhawan; U.P. Civil Secrateriate. Vidhan Sabha Marg,
Lucknow, - 226 001

csupd@nic.in, Phone No, 0522-.22382172

. CENTRAL POLLUTION CONTROL BCARD

Threugh its Member Sceretary,

Parivesh Bhawan,

CBD-cum-Qffice Complex.

East Arjun Nagar, _
Delbi - 110032 , ' I

iMsch.cpech@nic.in, Phone no. Gl 1-22305655

I
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. UTTAR PRADESH POLLUTION CONTROL BOARD,

Through its Member Secretary,
Building. No. TC-12V, Vibhuti Khand,
Gomli Nagar, Lucknow,

Utlar Pradesh — 226010

DEPARTMENT OF GEOLOGY AND MINING, UTTAR PRADESH
through Principal Secretary, Geology and Mines,

Covernment of Uttar Pradesh, Khanij Bhawan, 27/8, Rajaram
Mohan Roy Marg, Lucknow- 226001.

demupexp@email.com, Phone no. 0522-2205904

. DISTRICT COLLECTOR, PRAYAGRAJ (U.P.)

Dwarikapuri,Old Katra,Prayagraj, Uttar Pradesh 211012
dmall@nic.in, Mobile no. 854417517

. MEDICAL HEALTH AND FAMILY WELFARE DEPARTMENT

Through Principal Secretary,
1t Floor, Lal bahadur Shastri Bhawan,
Uttar Pradesh Secretariat, Lucknow.

...... Respondents

MOST RESPECTFULLY SHOWETH;:

[. The address of the counsel for the Applicant is given below for the

service of notices of this Application.

Il The addresses of the Respondents are given above for the service

of notices of this Application.

L. The present Application seelks to raise substantial question
relating to environment before this Hon’ble Tribunal by bringing

into notice the blatant violations done by the rampant and illegal
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mining of Silica sand in the area located in the Shankargarh
Block and nearby areas like Pervaizabad, Lalapur, Bankipur,
Janwa, Dhara etc, of Pravagraj district, U.P, ¢f the nscessa;y
environmental laws and regulations, more particularly, the
Environment {Protection) Act, 1986, the Environment (Prozection)
Rules, 1986, and the law on illegal extraction of minerals like
Silica Sand read with numerous safeguards and standg;‘ds
proﬁded for the sustainable development and protection of
ecology and environment, by operating and carrying on the
activity of illegal mining of Silica sand }vithout obtaining any
permission from the Pollution control Board and also without any
safety measures putting the labourer in danger zone causing

several diseases like silicosis etc. resulting into unnatural deaths.

.The application 1s being filed under section 14 (1} of the NGT Act,

[

2010 since it raises substantial question related to environment
as defined under section 2 m (i) and (ii) of the Act and also
invokes jurisdiction of this Hon'nle Tribunal under section 15
seeking stop'pagc of iilega’ mining activity ol Silica Sand in the

areca.

‘. The applicaticn involves the feollowing substantial questions

relating to environment:

(1) Whether the Respondents are under an obiligation to pretect
and improve the quality of the environment and nrevent
illegal, unsustainablz and unscientific extraction of silica
sand, in accordance with the laws and regulations laid
down in the awcis specified in Schedule [ of the NGT Act,

20107



(21 Whether proper safeguards/steps have been undertaken by
the concerned authorities to control and prevent illegal and
unsustainable mining of silica sand operating in the area

without having any permission. ?

(3) Whether an eflective monitoring mechanism has been putin
g : P
place to check illegal; unabated and.uncontrolied mining

activity of Silica Sand in the area ?

(¢} Whether any illegal mining activity by the mining malfias
could be allowed without undertaking any cumulative
impact assessment study and carrying capacity study in the

concerned region?

Vi.The illegal and unsustainable extraction of Silica Sand
Lllld(:!l'tz;i.l{(':‘l'l withoutl any restrain by the Respondents No. 1 to «,
in flagranrt vielation of the orderé of this Hon’kle Tribunal and in
absclute derogation of the statutory environmental norms, makes
it imperative for the Hon'ble Tribunal to -ac.ijudicate ﬁpon the

environmental violations raised in the instant Application.

FACTS IN BRIET:

1. That the present Applicatioh raises a serious issue of illegal and
indiscriminate extraction / illegal mining activity of silica sand: by
the mining Mafias, without cbtaining the necessary permissioris

from pellutien control Board and various authorities and without

putting in place any proper extraction mechanism keeping the

N labourer in danger zone of various disecase like silicosis etc., in
A
L;-"ﬁ‘ Shankargarh block, Pervezabad area and Lelapur, Bankipur,

Janwa, Dhara etc in the Prayagraj district of Uttar Pradesh, thus
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violating the provisions of the Environment (Protection) Act,
1986and the rules framed there under and the CGWA Guidelines,
thereby drawing the jurisdiction of this Hon’ble Tribunal in the

present matter,

. That since Shank.au'garh block is largely a non fertile areca and

rich in mineral resources, especially silica sand, industrial
activity involving mitiing of silica sand and consealelnidy, washing
of the so extractad silica sand has cropped up. Silica sand is a
good repository of ground water and the movement of ground
water is maihly through the deposits of silica sand. Shankargarh
block being a drought prone region, the recharge potential is
intrinsically connected to Lk_u': preservation of silica sand. Due to
indiscriminate mining of silica sand deposits .'cmd the unchecked
extraction of ground water by the silica sand washing plants, the
natural aquifers of the region, which are the singular source of
drinking water in the region, are getting depleted al an
exponental rate. Photographs of the illcgal mining activity of
Silica Sand and unchecked extraction of ground wealei for ihe

purpose of washing silica sand are annexed as ANNEXURE A-1 .

_That concerned with the indiscriminate and excessive extraction

of ground water for the purpose of washing silica sand in the

region, the applicant inquire to silica sand washing plants in

Prayagraj district and he found that they have not obtained any

valid and effective NOC from CCGWA. And no action was LA

against such silica sand washing plants {rom the CGWA,

4. That thereafter, the applizant , in its public spirited cffor s made

a representation along with various photographs hefvre ihe
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auihorizies like Regional Officer, UP Pollution Contxjol Board
UPPCE, Prayagraj Chairman, CGWA, the Regional Director,
CGWB, Lucknow, District Magistrate, Prayagraj bringing to théir
notice the ongoing rampant illegal mining activities and
indiscriminate extraction of ground water through bore wells, ete.
in Shankargarh Dbloclk, District Prayagraj, Uttar Pradesh, by
applroximately more than 500 illegal mining activities of Silica
Sand has been done by Mining mafias and about 1070‘+ industries
engaged in the washing of silica sand, without putting in place

any mechanism for groundwater recharge.

. That the CGWB, Northern Reglon has admitted that no NOC had

been obtained by any such industry/plants and no action was

initiated against any of them.

. That the applicant also contacted the senicr officials of the

concerned departments and repeatedly communicated with them
to conduct a surprise inspection of the area regarding illegal
mining activities of silica sand and their washing plants operating

in the region and take action against the violators.

. That in response to the -said cou’iplaint/representatibns, the

Regional Director, Central Ground Water Board also informed the
Disirict  Collector, Prayagraj about the complaint received
regarding illegal extraction of ground water and requeéted for

initiating action against the same.

it is humbly submitted that despite the above said

communication, no corrective action in pursuance of the

complaint/representation ssnt by the applicant organization, was
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taken by the authorities against such industries to check the

rampant groundwater abstraction.

. That it is further submitted that the authorities have grossly

failed to take punitive action against such violators under section
15 of the Environment (P‘rotection} Act, 1986 and thereafter
appllica_nt also send legal notice on 22.12.2020 to the respondénts
but they gave no response. Directorate General of mines Safety,
Dhanbad gave its - repiy dated 4.3.2021 , but other reépondents
did not made any respoﬁse. hence, the applicant is constrained to
appreach this Hon’ble Tribunal for appropriate directions to
remedy this dismal situation. Copy of legal notice datea
22.12.2020 and reply notice dated 4.3.2021 are enclosed

herewith and marked as ANNEXURE A-2 & A-3 respectively.

10. Theat due to the aforementioned facts and circumstances, the

applicant is constrained to file the present original application
before this Hon'ble National Green Tribunal on the following

among other grounds -

GRCUNDS

. Because the illegal mining activities ol siliza sand 0 the

Shankargarh block cof District Prayagraj, Uttar Pradeshh are
responsible for causing substantial envirommental damage by

undertaking illegal and unscientific abstraction of minerals and

ground water resources and causing environment damage and

conslant depletion of the ground water thereby aifecting
environment and public health of the residents at large which

v

completely depend upon the said important natural resouwree for
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leading & quality life. Furthermore, the extraction of groundwater
roserves by the washing plants is highly unsustainable which

del nliimartely resclt in decline of the ground water without

which the entre regions aforestated would be extremely alfected

and will not be able to function effectively.

B. Because , in the aforesaid area of Prayagraj District.,'l there is
rarnpant  illegal mining activities in the non sanctibnecjlﬂr&aé of
Government lands and causing grear revenue loss of Royalties
and &ll Government lands are illégally dug by the local labourer
without any safety measure causing siicosis and other likewise

disecascs and all green belt is also wiped out.

C. Because, in the aforesaid areas severel illegal moving crushers
have been installed and being run on generaters without having
any permissions. They are running with temporary structure and
so0 on inspection bry minizig authorities, they run away leaving no
evidernce, The entire area has been dug as a rat.hole_z ractiv,ities

and it must be regularized.

D. Because, Most of the mine which have been issued EC are not
complving with EC conditions especially plantation, CSR, préper
menitoring and other conditions. And also they are also not
extracting minerale from the alloited areas , but it i{s very
surprised that they are regularly showing the mining activities ,
this may be purchasing the minerals from the unauthorized
mining Mafias who are digging the not allotted area. This is a

! serious malter as they are causing harm to the environment as

o well as loss of revenue to the Government.
»

\
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Because, in the aforesaid area, illegal mined Silica sand minerals
are being transported by tractors or trucks without having any
valid - ravannas and in their place some illegal Pahar Parchi is
used that also being generaFed by the mining owners itseif. There
is illegal practice of Pahad Parchi against-the valid Ravannas.
Thié illegal practice is going on from a long time without any
check by the Government authorities. And no step has been
taken so far by the authorities even after having full knowledgz of

the same.

. Because of unauthorized movement of mineral on Pahar Parchi,

illegal mining is going on this pretext in the entire mining area in
all the blocks mentioned above due to absence of checks and
balances. Most of the illegally mined out mineral are transported

on the Pahar Parchi of some of the sanctioned mines.

. Because, UPPCB as well as Department of Geology and Mining,

Government of U P. have closed their eves regarding these illegal
mining activities under the pressure of the mining Mafias of the
area. All Government land are illegally being digged and exploited

the labourer and all green belt is wiped out

. Because, the Guidelines of 2015 prescribe that all industries in

non-notified areas have to take NOC from the CGWA. ‘Howeve:',
there are innumerable industries functioning in the aforcstated
areas, which are even water intcnsive industries which denend
upon ground water as ils raw material. NOC must be obtamed
from the- CGWA, the withd:‘éwal of ground water must be limited

to certain percentage and subject to the ground watcer recharge

v
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inrough measures taken by such industry. However, there is no

compliance of the same.

Becnuse in Safal Bharar Guru Parampara v. State. ol Punjab &
Ove. [0.A. No. 9/2014 decided on 20.07.2015], this Hon'ble
Tribunal dealt with the necessary actions for maintenance of- the
ground water level; and, directed the Government to notify
categories of areas based on thzir water-availability and tb-impose
restrictions regarding the use of g‘roundwa-xter for a_griculture and

other purposes. This Hon’ble Tribunal alsoc promoted the need for

rainwater harvesting.

- Because this Hon’ble Tribunal in Taurus International (Projects)

Pvt. Ltd. v. Delhi Pollgtion Control Commit_tee' {Appeal No. 1 of

2015 (M.A. No. 241 of 2015, 12 of 2015, 13 0f 2015 & 7l4' of 20185}

vide order dated 15.04.2015 observed as follows: ‘
‘it is evident that unauthorised and illegaf extraction of
ground water is going on rampcintly unchecked. It is
unjbmmatelrhatlin a place hke Delhi, Gurgaon, NCR, Delhi
where the grm.mdwater:. has already depleted rmuch more than
can be expected such things are permitted. We direct CéLVA
Counsel who is present in ti1e§e cases, to eﬁéure that
appropriate  actions are taken against illegal and
unauthorised extraction cf ground water and if these pumps
are operating without permission of CGWA and without
compliance to the condition stated for such permission. The
Authority shall take stclmd forthuwith to seal such illegal and

unauthorisedtubewell and extraction mechanism. The SHO of

the concerned area shall provide full assistance to the officers
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to implement the order forthwith. Needless to notice that this
seriously prejudices not only the provisions of the Water Act
but even the Environmantal Protection Act, and directly affecis

the groundwater and ecology of the area in question.”

Because due to this large scale illegal mining ol Silica Sand and
illegal abstraction of ground water by the silica washing plants, a

severe situation of {reshwazer scarcity in the region is imminent.

Because the silica washing plants, by carrying out their
operations without valid NOC [rom CGWA (as corroborated by the

CGWA is in flagrant violation of the CGWA guidelines.

.Because the illegal mining activities of Silica Sand and silica

washing plants, by carrying out their operations in an
environmentally irresponsible manner, are in violation of the
basic tenets of environmental jurisprudence such as sustainable

development.

. Because the Government of the Uttar Pradesh and Uttar Pradesh

Pollution Control Board and CGWA have failed to discharge their
statutory duty te provide a clean envirsnment and take necessary
action against such erring units and such inaction s causing

irreversible damage to the environment.

. Because this Hon'ble Tribunal in Krishoan Kant

‘Singhv. TriveniEngg. Industries Ltd. & Ors. {(O.A. 317 of 2014) vide

itsJudgment and Order dated 10,12.2015 has held:

“Every ewvent of pollution by iiself would he o separats wad

independent cause of aetion. No indusiry cus Do parnuliog b

take wo o stand that since i had baen poliving o iie o
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years, therefore, by necessary implication, it would have a

»

right o pollute in future as well.

C Becoose there has been deliberate negligence and wilful vielation

of the environmental regulations and the various orders of the
Han'ble Tribunal. As per Section 17{1) of the NGT Act, the person
responsible lor causing an adverse impact to the environment is
liable to pay relief/compensation for the damage. Therefore, _in
case of ille-gal, unsustainabl_e and unscientific mining and
extraction of ground water which is ultimately resulting in decline
of the environmental quality, the concerned person/ department
will be liable to pay compensation and ensure restitution of-the

environment, in accordance with the polluter pays principle.

Because, the illegal mining aclivities of silica sand, illegal
transportation and its washing plants are Hable for restitution of
the exploited and ground water reserves in accordance of Section

15 (1) (b) and (c) of the NGT Act. .

. Because the carrying capacity of the area must be assessed in the

light of the cumulaztive inlpaét of th.e l'OO+ silica | washing
industries, which cause a severe load on the ground water
resources and the unchecked extraction wifhout aﬁyl recharge
mechanism -in place results in quick depletion of the scarce
resource. The NOC‘-; if any, gr‘ant'ed by the CGWA, must be so
granted and m_acie su‘bject to such conditions as may be assessedr
only after thorough study o.f the carrying cépécity of the area in
light of the cumulauve impact of the silica sand washing
industries and other competing users consuming ground water in

the concerned region and recycling of water must be made a
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condition while granting NOC by CGWA for washing of silica

sancdl.
LIMITATION

That the present Application deals with a recurring cause of
action as has been held by this Hon’ble Tribunal in the Forward
Foundation v. State of Karnataka &Ors. (O.A. 222 of 2014) that

the recurring cause of action would not stand excluded by the

‘expression ‘cause of action first arose’. The illegal mining

activities of silica sand and their washing plantﬁ continue o
operate \;vith impunity even till Flate,- without obtaining any NOC
from ceoncerned authorities including CGWA and despite
representation being made to the authorities concerned. Even
otherwise, the applicant has approached the Hon'ble Tribunal
aggrieved due to the negligence and inaction of the said
respondents to take preventive and punitive measures in this

matter.

'y

The application has also been filed for restituttion of the area
within five years {rom the date on which the cause for resiitution
of the environmenrt first arose, whick is Tecurring’ in the present
matter as the constant illegal mining activities of silica sand and
eﬁtraction of ground water is being done by their washing plants
are working without any NCC and without putting any ground

water recharge mechanism in place.

Hence, the application js made well within the pericd of limiration

prescribed under section 14 and 15 of the NGT Acl, 2010,
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PRAYER

That in view of the above, it is most respectiully submitted that

thils Hon'ble Tribunal may be pleased to:

. Direct/order the respondents to stopped the

illegal mining activifies of Silica” Sand in the
area located in the Shankargarh Block and
near by area like Pervaizabad, Lalapur,
Bankipur, Janwa, Dhara etc, of Prayagraj

district, U.P with immediate effect.

. Direct/eorder the respondents to- constitute a

high levél committee to investigate the matter
of illegal mining activity of Silica Sand and
their washing plants in the area and submit

its report before Honble Tribunal.

. Direct /Jorder the respondents to take

necessary action for immediate closure of the

silica sand washing plants without having

valid NOC ¢ér permissions from the concerned

" authoerities.

. Direct the concerned respondent authorities

to conduct a surprise.inspection of the area
and mining lease of silica sand and various
washing plants of Silica Sand operating in the
area. And Turther Impose a strict penéity and
envirenmental compensation on: the
defaulters/violators under the- polluter pays

princ.iple.

e Direct/order to respondents for framing a

detailed guidelines to restrict the disease like
silicosis etc amongst the labourer involved in
the activities of illegal mining of Silica Sand

in the aforesaid area.

\J
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Direct/ order to respondents for the
restitution of environment damaged caused

bv the culprits under section 15 of NGT Act.

Pass any other such order/orders as this
Hon'ble Tribunal may deem [it and proper in

the faczs and circumstances of this casc.

Gt Filed by:

&aﬁ‘r\,\&i}/

( Anoop Agarwal Advocate & Associales)

230, Lawyers Chambers,

E-Block, Rajasthan High Court. Jaipur
Mobile No. 9462001295

adv.anoop 1 O@gmail.com

e
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IN THE MATTER OF:

Devi Das Khatri

S Applicant

Versus
Unton of India & Ors,

..... Respondents

Affidavit in support of Oriﬁfinai Application

I, Devidas Khatri S/o Shri Nand Kishore Khatri, aged
about 37 Years R/o 289, Laxmi Nagar, Behind Mangori Walon
Ki Bagichi, Brahmpuri, Jaipur-302002, do hereby take oath and
state as under:- '

L. That I am Applicant and well conversant with the facts of
the case and thus competent to depose this affidavit,

o

That the accompanying application has been. drafted and
prepared by my counsel under. my instructions and the
same are based on the'recqrds and has been read over by
me and I have understood the same. ' '

3. That the all the contents of Application and Annexure A/1
to Annexure A/3 filed with' the accompanying application
are truc and typed copies of their respective. @i\f" o

Fashuof 918) 2 | - - DEPONENT
VERIFICATION '

I, the above named deponent, do hereby solemnly affirm
that the contents of Para No.l to 3 of the above affidavit are
true to my personal knowledge. Nothing has been concealed in

it. Np part of it is false. So help me God. o

) oL
Jalpua - DEPONENT

A T(T

TRUVARY of (¥ L
JAIPUR (RAJASTHAN) INDIA

n .
LA
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ILLEGRE MINING 0F SBlwca AT RBARIFUA
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VLLEGAL  MIMING AT LBLAPVR

| LLEGAL  CRUSHING & WASHINGOF SILICA SAND
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| LLEGAL  CRUSHING de Mg OF Sicica S AT
PERUAI ZAGHKD |
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&2,

ADVQCATE
Saurabh Gupta Address:- 76, Vikas Nagar-D,
Heerapura . Ajmer Rouad,
Advocate Jaipur - 302024

Mobile no. 8619026659

Registered / Sneed Post

Counsel for,

Devidas Khatri S/o Shei Nord Kishore Khated, Reo 239,
Lexmi Nugar, Behind Mangori alon Kio Begichi,
Bralunpuri, Jaipur-302002

To,

1. UNION OF INDIA
through its Secretary, MOEF&CC, 3rd Floor, Prithvi Wing,
Indra Paryavaran Bhwwan, Jor Bagh, New Delhi-110003.

Email:tapka. jigmeftergov.m , Phone no. 01124695274

. STATE OF UTTAR PRADESH

]

Through its Chiel Sceretary, Government of U.P,
. 101. Lok Bhawan, U.P. Civil Seereteriate. Vidhan Sabha
Marg, Lucknow, - 2245 001

esupEenic in, Phone Ne 0522-2238212

L
Sy —
ey Tt
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i CENTRAL POLLUTION CONTROL BOARD
Threauah irs Member Secretary,

ST T S
ool banaevah,

S ecw-Ofliee Complex,

st Arjun MNagar,
Dol - 110032

Mach epelwaniein, Prone ne, 011-2230306355

4. UTTAR PEADESH POLLUTION CONTROL BOARD
Through s Member Secretary,
Bulding. No. TC- 12V, Vibhuri Khand,
Gomid Nagar, Lucknow,
Uitar Pradesh -~ 226010

s appeb.com , Phone Na. 0522-2720895

5. DEPARTMENT OF GEOLOGY AND MINING, UTTAR
PRADESH
through Principal Secretary, Geology and Mines,
Govermment of Uttar Pradesh, Khanij Bhawan, 27/8, Rajaran
Mobkan Rov Marg, Lucknow- 226001,

dginupexidemail.com, Phone no. 0522-2205904

6. DISTRICT COLLECTOR, PRAYAGRAJ (U.P.)

dmalienic.in, Mobile no. 954417317

1
r
A e

—_
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7. MEDICAL HEALTH AND FAMILY WELFARE DEPARTMENT
Throtigh Principal Secretary,
1% Floor, Lal bahadur Shastri Bhawan,

Uttar Pradesh Secretanar, Lucknow,

8. DIRECTOR GENERAL OF MINES SAFETY ([DGMS)
Through Director General ,
Govindpur roacd, Heerapur, Dhanbad-820001
decrdems.eov.in Phone no. 0326-2221038

LEGAL NOTICE

Dear Sirs,

Under the instructions and on behalf of my above
named client, 1 hereby serve upon vou this legal notice as
under:-

1. That my client 1s an Environmental Activist and works lor
social and environmental causes.

2. ‘That, in Shankargarh block, Pervezabad area and
Lalapur, Bankipur. Janwa, Dhara ¢cic ol the Prayagraj
district of Uttar Pradesh, there is iliegal and indiscriminate
extraction / illegal mining activity of silica sund by the
mining  Mafias.  without  obtaining  the  necessary
permissions from pollution control Board and varices
auvthorities and without putling in place anmy  proper

ﬁWL___



v

A

extraction mechanism kezping the labourer in danger zone
oi various discase lixe silicosis ere., thus violaling the
provisions of the Environment (Protection) Act, 1986 and

the rules framed there under and the CGWA Guidelines.

. T'hat since Shankargarh block is largely a non fertile area

and rich in mineral resources, especially silica sand,
industrial activity involving mining of silica sand and
conzeauently, washing of the 30 extracted silica sand has
crapped up. Silica sand is a good repository of ground
water and the movement of ground warer is mainly
through the deposits ol silica sand. Shankargarh block
being a drought prone region, the recharge potential is
intrinsicatly connected o the preservation of silica sand.
Due Lo indiscriminate mining of silica sand deposits and
the unchecked exlraction of ground water by (he silica
sand washing plairts, the natural aquifers of the region,
which are the singular source of drinking water in the
rewion, are getling depleted al an exponential rate.

. Ihat concernad with the indiscriminate and excessive

extraction of  ground water for the purpose of washing
silica sand in the region, -the applicant inquire to silica
sand washing plants in Prayagraj district and he found that
they have not obtained any valid end effective NOC from
CGWA. And no action was taken against such silica sand
washing plants from the CGWA.

. That thereafter, the applicant , in is public spirited efforts,

made a representation along with various photographs
betore the authorities like Regional Officer, UP Pollution

P S B

e

)C_uf :
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Control Board UPPCB, Prayagraj Chairman. CGWA, the
Regional Director. CGWB, Lucknow, District Magistrate,
Prayagra] bringing to their notice the ongoing rampant

tlegal mining activilies and indiscriminate extraction of

ground water through bore wells, etc. in Shankargarh
block, District Prayagraj, Uttar Pradesh, by approximatels
more than 300 illegal mining aclivitics of Silica Sand has
been done by Mining matias and about 100+ industries
engaged in the washing of silica sand, without putling in
place any mechanism for groundwater recharge.

. That the CGWB, Northern Region has admitied that no

NOC had becn obtained by any such industry/plants and
no action was initiated against any of them.,

. That the applicant also contacted the senior officials ol
the concerned departments and repeatedly communicated

with them to conduct a surprise nspection of the area
regarding illegal mining activities of silica sand and their
washing plants operating in the region and take aclion
against the violators.

. That in response 1o the said complaintrepresentations. the

Regional Director, Central Ground  Water Board also
mlormed the Distrier Collector, Pravagrai about the
complaint received regarding itlegal extraction of ground
water and requested Lor initiating action against the same,

LU is humbly submitted  that  despite the above  said

communication, no corrective action in pursuance of the
complaint sent by my client, was taken by the authoritics
against such culprits to check the illegal action.

i
P

— i/
=TT el p AR

——
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Pt ie is Turther submitted that the authorities have
wrosshy failed o take punitive action against such violators
under section 13 ol the Lnvirorment (Protection) Act,
LUS6 and henee, the applicant is constrained Lo approach
teovou for appropriate divections t remedy this dismal
SHLETION.

[, therefore through this legal notice of 135 days
advise all of you to take serious steps in the matter and by
making sudden inspection over the aforesaid area by satellite
dala, site inspection report may be prepared and mining
activity in the aforesaid area may kindly be stopped with
mmnmediate effect and required criminal complaints may
kindly be initiated against the culprits and environmenial
compansation as well as illegal mining compensalion  be
imposced over the culprits and aloresaid area may be restored
o Uts original position. And also take strict action against
defaulting officers who are not performing their duties as per
law. INecessary steps to be taken witain a period of 15 days
and copy be supplied to my client, regarding action taken
against the culprits, [f the atoresaid grievance of my client is
not redressed within the stipulated period, then [ have got
ready instruction From my  client io initiate the legal
proceedings before Hon'ble National Green Tribunal and
other competent courts of faw at your cost and (,onsequencus
arising therefrom which may kindly be noted.

Yours,

( Saurabh Gupta) .

Advocate

n
"
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Govt. of India / 9T7d H7<h17
Ministry of Labour and Employment
2 g T ST
Directorate Genearal of Mines Safety -
I TRET RIS e
Dhanbad / 92~ §26 001

Sh. Saurabh Gupta

Advocale

76, Vikas Nagar-O
Heerapura, Ajmer Road
JAIPUR (Rajasthan) 302024

Arpssiag - A/ 3

Email / Spead-Post

2021

Sub: A legal notice recéived from Sh. Saurabh Gupta, Advecate on
behalf of Sh. Devidas Khatri, S/¢ Sh. Nand Kishore Khatri R/o 229, .

Laxmi

Nagar, Behind Mangori Walon Ki Bagichi,

Jaipur-302002.

Sir,

Brahmpuri,

Please refer to your Legal Nolice dated 22.12.2020. In this connection the
parawise reply of this Directorate to the aforesaid notice is as foliows:

Para 1-  Subject maiter does not coms under the purview of the Mines Act,
1952,

Para 2- Matter of record. hence, no comments to offer,

Para 3 - Subjecl maller dogs not come under the purvisw of the Mines Act.

to 10 1952,

Yours faithfully,

[ S falN

far

Direciot Gent

A

| . -
sab of NMines Safely

=
28

-~
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_ VAKALATNAMA
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,

AT NEW DELHI

APEEAL No. .. OF 2021

DEVIDAS KHATRI Vs UNION OF INDIA & OTHERS

KNOW ALL MEN by these presents that I/We e undersigned  Devidas Khatri S/0
Shri  Nand Kishore Khatri, aged about 35 Years R/0 239, Laxmi

Nager, Behind Mangors Wa]on hﬁ’ag:chj Brahmpuri, jaipur~S02002 i the
abave case du hereby make, constitute and appoint Mr ANQOP AGARWAL & Associates of
Chamber- No. 230, E block, Rajasthan High Caurt, Jaipur Bench my/our true and lawiful
attorneys, for me/us in my/our name(s), and on my/four behalf to appear plead and act in the said
case, and more particularly 1o draw, make, present, withdraw, amend, represent and verify. plaints
or written statements and 1o make, or present applications or petitions to the Ceurt, 1o present,
withdraw and receive documents and any money from the Court or from the oppasite party either
in execution of the decrec or otherwise and on receipt of payn:ent there of to sign and deliver for
wmefas proper receipts and discharges lor the sume, to compromise or to refer the ease to arbitration,
(o s2ek execution of the decree of any orders in the case, to draw, make payment, withdraw, amend
and represent 2y memorandum of appeal or cross objections in any appeal arising or to seek
reviews o revision of any Judgment, decree or order in the case. to appear, conduct and plend in all
such uppealsfrevisions and reviews and 10 do ail other lawful acts and things as effectually as [/we
could do the same whether being personally present or olherwise, My/our said counsel is/are also
hereky authorise and empowered to instruct, engage or appoint any other counsel or counsgls to
appear, plead and act with or for kinvthem in his/their absence cr othenwvise as my/our said counsel
may think proper to do so, all acts of such counsel or counscls shall be equally and similacly
binding on me/us ay if done be my/our said counse! and as if done by me/us personally.

I'We hereby agree thar if any part of the said counsel’s fee remuaing unpaid before thé first
e of the case, or il any hearing of the case be fixed on toar or al any other place except the
vatal cotnt premises, then myfour suid counse. will not be bourd 1o appear before the Court. The
sounsd’s fee now sertled and agreed to s in respect of this Coutt and Tor the pending proceedings
anly. Any [resh aciion hereafter taken will entitle the counsel to fresh fees. I/We also agree that if
the case be dismissed in default or if it be proceeded ex-parte under any circumsisnces whatsoever
the sa'd counsel shall not be held responsible for the same and ail whatsoever my/our said counsel
shall do in connection with the said case, I/We do hereby agree to ratify and confirm. Any costs
wwarded in the case at anytime in my/our favour shall form part of the counsel’s claun and shall be

payable to him/them in addition to his/their fees in the case,

IN  WITNESS  WHEREOF  Iiwe  have hereta set  myfour  hand(s)
ai 10 this __ day of H—LLi ._W_g_’?..ﬂpﬁj and delivered to the said counsel(s)

s e

ANOGH AGARIFAL \C\J’
ADVOCATE. b‘“
=
R] 3lo / 2ood 7

‘-‘LCLU . Q‘l!ﬁﬁ"}’ﬁ ‘o @& [j'.qvu‘LL;ﬁ- Comn
QY G el 295
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NAME OF ENTERPRISE

SOCIAL CATEGORY OF
ENTREPRENEUR

NAME OF UNITS

QFFICAL ADDRESS OF
ENTERPRISE

DATE OF INCORPORATION /
REGISTRATION OF ENTERPRISE

DATLE OF CONMENCEMENT OF
PRODUCTION/BUSINESS

NATIONAL INDUSTRY
CLASSIFICATION CODE(S)

DATL OF UDYAM REGISTRATION

MICRO - MANUFACTURING

UDYAM-UP-03-0004223

GLASS AND FOQUNDRY SANDS

General
SNu. Unlis Name
1 ISILICASANDS
FlavDoor/Block Ne. BARA Name of Prelses/ Bullding -GLASS AND FOUNDRY SANDS
Village/Town BARA Block SHANKARGARH
Ro2d/Strect/Lone 'SHANKARGARH Ciey . IPRAYAGRAY
State UTTAR PRADESH Distrlet PRAYAGRAJ , Fin 212108
[ Atobile 9415123295  Emall: \sakpv22sil@Emalk.com
01/07/2017
01/07/2017
SNe. :l‘)llflzl - NIC 4 igit NIC S Dinit Aclivly
[I1] -Oihcrtusl[)- © - 08106 - Operativn ur.sulu.l u.r gravel pits, basult / porphiyey, cluy {urdinary), Manulaztur
mloing  Quarrying of erushing amd breaklag ol slupe fur use as g Aux ur raw materlal Ja lime ur
a3 al9ng 2ov cadenl mankfzcto ro ur as building material, rond wictal v Duilzst akl uther
. quarrinz  aod clay malerials far cunstruction

15/01/2021

Disclaimer: This is computer generated stawnment, no sigaahire required,

For any assistance, you may centact:

). 2I1C ALLAHABAD
2. MSME-DI ALLAHABAD

Printed [rom hips udyimuegistation.ges in

e e Wi"th the
{ Ministry of

s MSME

Loz



Type of Enterprise MICRO

Type of Organisation  Proprictary

Majur Activity

Nume of Enterprise

Manufacturing

GLASS AND FOUNDRY SANDS

Owner Neme SHRIJITENDRA RAI VARSHNEY PAN AAKPV22S5IL
ITR flor Previous Year Yes ITR Type ITR-3,5.6
Do you have GSTIN  Yes Mobile Ne, 9415123205
Email 1d aakpv22511@gmail.com Soctal Category General
Gender Male Specially Abled(DIVYANG) No
" Date of Commencement of
Dute of Incorporation 01/07/2017 Production/Business 0140772017
Bunk Betuils
Bank Name punjab national bank
IS Code PUNBO0833200
Bank Account Number 8832000500010997
Lployment Details
Male 20
Female 0
Other
Tutal 20
Tovestment in Plant and Meachinery OR Equipment (in Rs.)
Wrilten Down Value (WDV) as on 31st March o! the Previous Year 2018-19 (A) 194975
Exclusion of cost of Pollution Control, Research & Development and Tndustrial Safety Devices during 2018-19 0
Net tnvestinent in Plant aad Machiaery OR Equipment{{A)-(B)] 194975
Total Turnover {A) during 2018-19 ' 49097062
Export Tuenover (B) during 201819 15000000
Net Tumover [{A)-(B)] 34097062
1ii{s) Details
SN Unit Narm Flat  Building Village/Town  Bluck Ruud City Iin Stute District
SILICA GLASS AND FOUNDRY S ’ ) UTTAR
I SANDS BARA SANDS BARA SHANKARGARH SHANKARGARH PRAYAGRAJ 212108 PRADESH PRAYAGRA)
Olfcial address of Eitterprise
" Flat/Duor/ilock No. BARA IName of Premisest Buitding T T IGLASS AND FOUNDRY SANDS
WillagerTawn  {BARA Block T T smANkaRrGARH T
ISHANKARGARH cuy T T eRAvAGRAL T T T T T
T T UTTAR PRADESH " pistrier © T 7 TPRAYAGRAL, Pin: 212108
Mobie T Thmsimes [ema Clukpv2ZSli@gmaileom o
Nativnal Industry Classification Code(S)
{SNo.[MieZDig NicdDigit  Nic5Digt B - v
.l I ;08 Other IFSIU = Quurrying E_OSIDG - Opecation of sund or gravel pits. busait / porphyty, cluy-(ordinury), crushing and B;czlz:ag_u_tsl;n;l:;;;c_us_;- - 'i\dn;Jl-u-cu;rm-g
: ! ! i ' i



“Are yol interested to pet registered on Goverament e-Market (GeM) Por(nl1 584 No
Age yu interested 1o get registered on TReDS Portals{one or more) No
ST (O ALLAHABAD

MSME-DI ALLAHABAD

Date of Udyum Registeation 15/01/2021
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